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CENIRAL ADMINISTRATIVE TRIBUNAL, JABALEUR BENCH-
QIRCUIT CUURT SITTING AT BILASFUR
riginsl &pplication No., 135 of 2005

<. Bilaspur, this| the 7th ddy of March, 2006

Hon 'ble Shri Justige B. Fanigrahi, Chairmen
Hon'ble Shri Shankdr FPrasad, Administrative Member

H.C. Godeskwar, S/0. late Shivaji

Godeswar, aged about 60 years,

Ex-Senior Section Engineer, Electrical

Loco Shed, Bhilai, [R/o. LIG=31, Vaishali :
Nagar, Bhilai, District - bDurg (CG).. RPN Applicant

(-‘By Advocate - Ms.|Sunita Jain on behrlf of Ku. &ithe
Goshal)

yerSus

1. Union of mdiﬁ through the
General Manager, South Eastern
Rallway, Kolkata (WB).

2. The Divisional Railway Manager,
South East Ceptral Railway,
Bilaspur (CG). .

3. The Senior Dijvisj._onal Electrical

Engineer, Electricail Loco,

South Eastern Central Railway,

Bhilai, District-purg (CG). oo Respondents
- (By Advocate - Shrlii S.P. Sinha)

OR D ER (Gral)

By Justice B. mni%gamJ Chairmen -
In this casethe applicant has prayed for reledsing the
entire amount towdrds the post retiral benefits al ongwith

the interest at tlj;e rate of 24%.

2. It appears, that when the applicant was working as

Senior Seétion Enq[ineer in 2002, he submitted & regresenta-
tion far voluntary retirement. The prayer of the applicant
for voluntary retirement was accepted with effect from 31lst

May, 2002. The sole grievance of the applicant is that even

after his prayer for voluntary retirement was accepted he

has not been giveﬂh the post retiral beefits. The respondents

authorities have deducted an amount of Rs. 1,38,470/- which

has been showr; to be deficit on tpe applicant, It is claim




i

of the respondents
store and there wa

RS. 1,38,470/-0

3. From the repl

as to for what per

*Zf

that the applicant was incharge of the

s some shortage in stock to the tune of

ly we are undble to come to &-conclusion

'iod the applicant was incharge of the store.

Annexure R-2 filed by the respondents discloses the shortage

as on 6.4.1997. Tf
in this regard in
1997, no responsik

shortages on that

le applicant thds also not said anything
his Ob, If the applicant was incharge after
»ility can be fixed <dgainst him for the

date. Therefore, the ,:epJ.y being vague,

we are not in a position to direct the respondent authorities

to immediately pay the amount.

4. Thus in the a8foresaid premises, we direct the respondent

authorities to inj

itiate & fact find enquiry with regard to’

the shortages claimed by them. If it pertains to the period

for which the applicant was working, then he may be held

responsible and sych responsibility may be fixed after giving

full opportunity of hearing to him and on perusal of the

documents available with the respondent authorities. The

enquiry with regard to shortadge sill be concluded within

three months irom

the date of coin(xiuni“catidn-of this order.
! beong

In the event d}f the applicant found notjresponsible for the

deficit in stock,

the amount withheld by the respondents

shall be immediately paid with interest at the rate of &

from the date of retention of the ICRG.

5. With the above dbservations, the application is

disposed of. Eo costs., o~
& . ad \N

(Shankar Prasad)

Administrative Member

lls&“

(B . B ,i.gra hl)
Chairman







